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Applicant ( s  ) 

Versus 
d 	jc(j 	cML_v) 	Respondent ( s) 

(JUice note as t 
Sr. No I Date 	 Orders 	 action ( if any ) 

taken on order 

i 

1 6.1.95 

2 9.1.95 

Adjourned to 9 • 1 • 1995 a,  re que 

1EMBER Mfl(I3RT ivE) 

This case was heard .on the basis tTh 

of facts enumerated by Shri .N.Mishra,, Or UIW) 

learned counsel for the petitioner.11 U1) 	(L 
is seen from Annexures to the applicatip 

that the applicant was appointed 	 tL(.1 	U 
on regular basis on 31.10.1990 and work 

in the same capacity till 25.11.1994. 

The termination off his services seems t 

have been necessitated by the reinstate.''Th\ 
nent of one Shri Basudev, who was orde rd 

to be taken back in service vide judgire1t 

passed in ).A.388/90. Inasmuch as the 

applicant had been duly selected by a 

regular process of selection and his 

services have had to be terminated in 

compliance with an administrative 
necessity, he is naturally entitled to 	

L 
the safeguard s env i saged uride r the  

rules. His name is, therefore, be 

brouht in the waiting list withleffect !: 
from the date of his termination. 4ny 
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•

OC -  vacancy arising in the unit 

after the above date would theoriticall 

becom available to him subject to his 

fitness. The case may be considered on 

th basis t the earliest. 
Shri Ashok Mjshra,learned Senior 

Stand ing Counse 1 who was heard in the 

matter agrees with this position stated 

above. 

The application is thus disposed 

of. No costs. 
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